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MR, SPEAKER: He has already re-
plied to that,

SHRI CHITTA BASU: It is clear that
Calcutta Port needg 40,000 cusecs of
water. After the agreement, only 10-
12,000 cusecs of water has been made
available. In view of this, whether the
government proposes io ensure 40,000
cusecs of water which is the minimum
requirement by reviewing the agree-
ment in November 1980 and 1982 also
if the review does not yield that result,

MR. SPEAKER: He has glready re-
lied to that question,

SHRI CHITTA BASU: whether he
considers that it is not possible to en-~
ure the minimum requirement of
water under the existing agreement, if
so, whether he considers to have a dis-
cussion at the political level with the
‘Government of Bangladesh to gbrogate
the decision itself.

MR, SPEAKER:
have explained,

(Interruptions)

MR, SPEAKER: He has already re-
plied to that.

SHRI CHITTA BASU: He has not re-
plied to that,

MR. SPEAKER: He has replied to
replied to that,

SHRy1 A. B, A, GHANI KHAN CHAU-
DHURI: The difficulty of the other side
is that they are overlooking one basic
t /t. The Congress Government under

leadership of Mrs. Indira ‘Gandh:
never pursued an opportunistic policy
in the international arena We have
ctome to an understanding, good or bad.
This understanding was arrived at by
the Janata Party and we just cannot
tear it off as a scrap paper. Naturally,
when the time comes, we will certain
¢onsider that aspect.

(Interruptions) **
MR, SPEAKER: Nothing should be

Trecorded.
(Interruptions) **

SHRI SONTOSH MOHAN DEV:
Whether the Minister is aware of the
Tact that Karim Ganj town which is a
Order town of Bangladesh is threaten-

That is what they
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ned with erosion because of the cons
truction of a dam by Bangladesh on the
other gide of the river,

SHRI A. B, A, GHANI KHAN CHAU-
DHURI: That does not arise out of this
question,

Construction of Nawada Dam on

Tapti River in M.P.

*103. SHRI SHIv KUMAR SINGH
THAKUR: Will the Minister of ENER-
GY AND IRRIGATION AND COAL be
pleased to state:

(a) whether a survey for the cons-
truction of Nawada Dam on Tapti
River in Madhya Pradesh has since
been completed:

(b) if so, when the construction of
the dam will be taken in hand and
the time by which it is expected to
be completed; and

(¢) the time by which irrigatiom
facilities will be provided to the far-
mers and the expected area to be
brought undey irrigation?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A B.
A. GHANI KHAN CHAUDHURI): (a)
Yes, Sir.

(b) ang (c¢). This is a joint scheme
of Maharashtra and Madhya Pradesh.
The Project Report is still ynder pre-
paration with the two State Govern-
ments. After the project ig accepted
by the Planning Commission the work
thereon will start. In the absence cf
the project report it is not possible at
this stage to indicate the time by which
the project work would be completed.
On completion, the project is expected
to irrigate 59,849 ha,  in Maharashira
and 40,691 ha. in Madhys Pradesh,

ft frw g fag s s
HeY off & o7 geaT FrEarl § fF a1 ow wd
2 5 FamT 1979 ¥ AEMRwW & A%
fafaeeg st aFa=T weTUE F A fmfaes
=Y & qarT MT TAar arEF F gegs =y wwrars
FFEY F I fF wATa A AX UgEer NIz R
IER framee 5@ T 1 9fa g G
g o =9 AT qeqT FAZT I TET

g =T ag Wiy ara

e 4

.%rﬁﬁ?aﬁ'ﬁa'ﬁ‘
TEFT era drars o€ &

. ——

**Not recorded.



7 Oral Answers

SHRI A. B. A, GHANI KHAN CHAU-
DHURI; So far as I am cencerned, 1 get
from the record that the project report
has not come to us. If there is any
political foundation in this, then it
should be dong by the Janata Party
‘Governrnent, that I do not know. So
far as I can see from the records, the
project repori has not come to us.
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SHRI A B. A, GHANI KHAN CHATU-
DHURI. As soon as the project report
reaches me, we will try to do the need-
ful in this regard.
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Review of Working of M.R.T.P_ Com-
mission

1.

*105 SHRI P. K. KODIYAN:
SHRI MANORANJAN:
BHAKTA:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be ples sed
to state:

.(a) whether Government have re-
viewed the working of the Monopoly
and Restrictive Trade Practices Com-
mission;

(b) if so, the results thereof;

(c) whether Government intend to
introduce any change in the working
of the Commission; and

(d) if so, the details thereof?

THRE MINISTER OF LAW, JUSTICE
AND CYOMPANY AFFAIRS (SHRI P.
SHIV SHANKER): (a) No. Sir.

(b) Irleg not grise,
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(c) ang (3d). Having regard to the
fact that certain suggestions had been.
made by various quarters including the
M.R.T.P, Commission that several pro-
visions of the M.R.T.P, Act need modi-
fication; ang that various difficulties
were encountered in the implementa-
tion of the Act, like the gbscurities and
the lacunae resulting in the ohijectives.
underlying the anactment not having
been effectively achieved, the Govern-
ment are considering the various
changes to be made in the working of
the Commission. The Governmenti are
also keeping in view the report of the
Expert Committee appointed in June,

1977

SHR] P. K. KODIYAN: In the reply
it has been stated that “various difficul-
ties have been encountered in the im-
plementation of the Act, like obscuri-
ties and lacunae resulting in the ctjec-
tives underlying the enactment not
having been ecffective achieved”.
What is this., It is a jugglery
of words. It is 5 grossmis-state-
ment of facts. Everybody knows
the reality. MRTP Act came
into force in 1970 and the commission
started funct:oning since then. Then
There has been phenominal growth
the big monopoly houses. 1 have the
fizure here of twenty Houses which
come under the M.R.T.P.A,, their assets
have increased from Rs 3701.98 crores
in 1972 to Rs 5401.70 crores in 1977.
Out of these 20, “*he top two Tatas and
Birlas also hav2 registered unprece-
dented high rate of growth. My sub-
mission is that the functioning of the
Commission has been totally ineffective.
.......... (Interruptions). There has
heen 5 failure on the part of the Gov-
ernment to appoint the Chairman of
the Commission,

MR. SPEAKER: What is the ques-
tion?

SHRI P. K. KODIYAN: I want to
ask, in view of all these farcts whether
Government will show the necessdary
political will to actually curb the growtih
of monopoly houses? If so, how long
will we have to wait for the Gvern-
ment to consider these proposed amend-
ments to bring forward necessary
amending legislation?





